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ORDER SHEET

DISTRICT: Udalguri

IN THE COURT OF Asstt. Sessions |udge, Udalguri, Assam

Present: Nilakshi Lahkar

Misc(B) Case No-123/2020

Sl No Date ORDERS ,^U6, Signature

0410e12020 CR put up today before me as the self is on tgsler duty. 
L

This is a petition U/S 438 Cr.P.C. in connection with 
I

l

Dimakuchi PS Case No. 7212020, U/S 4481326130713541506134 IPC 
I

filed by the accused/ petitioner namely Krishna Debnath. 
]

C.D. called for has been received. I have perused the C'D. 
]

carefully and heard the Ld. Defence Counsel as well as the Ld. APP. 
1

The prosecution case in brief is that on L51812020,1

complainant Smti. Tumpi Mitra had lodged an FIR to the effect thatl

on L5l8l20?0, at about 5:30 PM, accused persons namely Krishna
I

Debnath and Amarjit Paul along with olher 617 persons entered into

her house and assaulted her husband Sri Nitya Nanda Mitra and

threatened him with killing by shouting that why he has joined with
1

UPPL political party. Victim Nitya Nanda Mitra sustained grievous
L

iinjuries. Accused persons pulled the husband of the complainant

from her house and tried to kill him with a knife. Then the

complainant restrained them, as a result of which her husband's life

was saved. Accused persons also cut the artery of leg of her

husband with a knife with an intention to kill him. Thereafter, local

public aathered there and the accused persons left her house.

Hence this case.

At the time of submitting the case diary, the IO Gagan

i CnanAra Deka has objected to the bail prayer of the accused

,----'a-



persons by showing grounds. I have gone through the grounds

shown by him in detail.

Having perusal of the C.D. at hand, it is found that there are

sufficient implicating materials against the accused Krishna

Debnath. Witnesses in their 161 statements during investigation

also have implicated the accused persons for the alleged offence. In

my view, the materials in the C.D. do not justify the bail prayer

the accused persons at this stage. Hence pre-arrest bail prayer of

the accused Krishna Debnath is hereby rejected.

This Misc(B) petition is accordingly stands disposed of.

C.D. be sent back in sealed cover.

----_=_______.-.

Judge, UcJal

;Assam

{,
l/


